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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL (P.B.)
DELHI

I.A. No. 288 OF 2024
IN
O.A. No. 526 OF 2023

IN THE MATTER OF:

Ganga Sewa Abhiyan & Ors ... Petitioner
Versus

Union of India & Ors ...Respondents

REPLY OF PRAYAGRAJ DEVELOPMENT AUTHORITY ON THE

APPLICATION FILED BY THE IMPLEADER

MOST RESPECTFULLY SHOWETH:

1. That the present matter is pending before this Hon’ble Tribunal and is next

listed on 19.12.2025.

2. That the grievance of the applicant/ impleader emanates from the

communication of the Prayagraj development Authority, thereby restricting
the construction activities within HFL +500 m of river Yamuna. This
communication was issued in adherence and compliance of the order dated
28.03.2011 by the High Court of judicature at Allahabad and extended from
time to Time.

. That after the availability of geo-coordinates of the FPZ of river Yamuna,
development Authority super-imposed the geo-coordinates on Google
maps and found that the site of the applicant/ impleader is outside the

warning zone coordinates which have been identified by the central water
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commission on 100 year return period. Report of the concerned section of
the Development Authority is ANNEXURE A-1. Maps is annexed as
ANNEXURE A-2. The red line joins the geo-coordinates identified by the
CWC. The light yellow line denotes road. The dark yellow enclosure is the
site of the applicant / impleader.

4. That since the order of the High Court of judicature at Allahabad passed on
28.03.2011 in WPIL No.4006 of 2006 has not been set aside, despite
notification of the Ganga Rejuvenation Order, 2016, the development
authority has not allowed the construction of the applicant/ impleader.
ANNEXURE A-3.

5. That the development authority has also filed an application/ IA in OA
No.515 of 2023 seeking clarification as whether to permit the constructions
and sanction their maps, which fall outside the warning zone, i.e. 100- year
return period, but fall within HFL +500 m, the same is pending before this
Hon’ble Tribunal.

6. That nothing material is concealed herefrom.
espondent
Through Counsel /
(VIBHAV ..M SHRA)
Advocateron-Re¢cord
Ch No.221, CK Daphtary Lawyers’ ?}Zmber
Tilak Lane, Supreme Court, Delhi<110001
(E): vibhavmishraoffice@gmail.com

Place: New Delhi
Date: 17.12.2025


Mobile User
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL (P.B.)
DELHI
ILA. No. 288 OF 2024
IN
0.A. No. 526 OF 2023

IN THE MATTER OF:

'

Ganga Sewa Abhiyan & Ors
; Versus .
Union of India & Ors ...Respondents
AFFIDAVIT

i Titendra S Saharwar S/ Aupolal Suharwar  aged about 4
Yis, presently(p)osted as Towwn (’Lum{w of the Prayagraj

Development Authority, having office. at 7 and 8" Floor, Indira Bhawan, Civil

Lines, Prayagraj, Uttar Pradesh, the above named deponent, de hereby depose and

1. That the deponent, being posted as the officer as above, is the authorised
and competent officer to depose the present affidavit having been well

0 aware of the facts and circumstances of the present case.

2. That the above reply has been prepared by the empanelled counsel under

my instructions on the basis of the report made available to him by the

development authority.

. That the deponent is deposing on the material available on record and

nothing material is concealed herefrom.
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SHIOIRIST -\ \NEXURE A-1
TR e "'y

A IS 'R SR 3w g el SRS gehar
3MAET W&IT-288 /24 OA No—526 /2023 T War Ifar d =1 =4
T e sfsur & e § e wRvadl, 3157 /412 T §B TS
ArGUS! PSS YIRS B Jra § YeaRaR aieer fFrefad 8 —

1. sNEra AR, A RAAe AREd g qRAY AR gRI ARG
W0-81 9 85 AIGT-Hell R, Wer WINRIS W Afarg A
Y0—PDA/BP/21-22/0327 (Vg 3T &4 A Teerd afed) Tafd
?q <RI AMRE W HFL+500 Wiex @ af=aita 8 @ awe H
IR & 3roiH STUNT g7 fale 31.03.2023 # e &1 AT o1,
1 ®drr § By anufeadt smagd @1 Jrud B T4

2. UTIHROT & ISl STHIT B 3R fA1d 31.03.2023 & FTAR el
GURT ¥0—81 9 85 UM FHNUAYR, dedldl WX, YATRIS SUAL
AT & AR H.F.L+500 #Iex & 3rifd grar Srell 8 |

3. WIR®HRET gRT Sodo R e ud faerd arfafegs 1973 @l FaTd
RIS & AR UTReBRYT AT & & et wae famior vd famra
Sufafy & wfde @ SaR Ry drRia) @ o B | 39D
JfaRed @0 <raTerdl §RT FF9—99g UR UTRA 37Me¥ &l IgUrer
gfaa fear sar 2|

4. R fovg Ho—3 & 3IER|

5. U9 U 8 el AEfeE S T A iR T (W) A9 | e
T T4 @ AME-UTH 8F & GReTd H.F.L+500 Al & |
TTEIROT & 3foi HIT T4 FRIfRId dediel 9 Jmfcd YAl U
U B B SWRNT AFRET R Wad /IRAIed SRl driare!
U3 & 3R TR B S 2 |

6. TR fdg Ho—5 & SR |

7. A Sod SAATed @ (ORI & ruTer H H.F.L+500 HIeR & 3R
gaifad B IR UTRA S AR SRIAE! & o & 8 |

8. UBRU b T H WAV & Uel 3rftaat o s o ura @
T, foTepT 3 HRT A @ -

In may opinion, no permission for purchase of FAR, can be granted
on the application submitted by Smt. Shrikanta Maheshwari through Sri

Rajesh Kumar Gupta, in respect of House No. 315 and 315A, Chaukhandi

Yamuna Bank Road, Prayagraj, till any further directions are issued by the
National Green Tribunal New Delhi.

9. O UT B drel AMRA Y T QN MR I (FE) A | W
T & P UM BN B GRS HF.L+500 HIeR & qRwT |
yIferepvor & 3o M Ud Rferd deeiiel ¥ Srrafed AT U
U BN ® SRR AR W ¥ /g el eridr
TGy & 3R TR B el & |

10. 99907 ¥ §eu & fb acwe § HF.L+500 Her & wwee H AN
T A4 B Sfdehcd 9@ fawg .(Warnning Zone) T Sl A
fafeed & NGT # URqd faar T & |
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Prayagraj
10706 | 25327 | 81.67 | 11161 | 25.4216 | 81.8044
10707 | 25.3259 | 81.6692 | 11162 | 25.4235 | 21.2044
10708 | 25.3261 | 81.6673 | 11163 | 25.425 | 81.2041
10709 | 25.3262 | 81.6655 | 11164 | 25.4239 | 21.2058
10710 | 25.3254 | 81.6643 | 11165 | 25.4224 | 81.2071
10711 | 25.3242 | 81.6645 | 11166 | 25.4209 | 212022
10712 | 25.3241 | 81.6665 | 11167 | 25.42 | 21.2057
10713 | 25.3247 | 81.6681 | 11168 | 25.4198 | 81.8117
10714 | 25.3241 | 81.6699 | 11169 | 25.4194 | 81.8135
10715 | 25.3227 | 81.6705 | 11170 | 25.4186 | 81.8153
10716 | 25.3217 | 81.6716 | 11171 | 25.4176 | 81.8165
10717 | 25.3219 | 81.6733 | 11172 | 25.4158 | 818156
10718 | 25.3211 | 81.6751 | 11173 | 25.4143 | 81.2144
10719 | 25.3197 | 81.6762 | 11174 | 25.4143 | 81.2127
10720 | 25.3181 | 81.676 | 11175 | 25.4124 | 81.8122
10721 | 25.3177 | 81.6776 | 11176 | 25.4121 | 81.8142
10722 | 25.3174 | 81.6795 | 11177 | 25.4134 | 81.8157
10723 | 253176 | 81.6814 | 11178 | 25.4146 | 81.817
10724 | 25.3174 | 81.6831 | 11179 | 25.4157 | 81.8186
10725 | 25.3182 | 81.6845 | 11180 | 25.4168 | 81.8201
10726 | 25.3192 | 81.686 | 11181 | 25.4179 | 81.8216
10727 | 25.3199 | 81.6877 | 11182 | 25.4197 | 81.8218
10728 | 25.3202 | 81.6897 | 11183 | 25.4209 | 81.8216
10729 | 25.3207 | 81.6916 | 11184 | 25.4202 | 81.8232
10730 | 25.3213 | 81.6935 | 11185 | 25.42 | 81.8252
10731 | 25.322 | 81.6953 | 11186 | 25.4196 | 81.8267
70732 | 25.3227 | 81.697 | 11187 | 25.4199 | 81.8286
10733 | 25.321 | 81.6971 | 11188 | 25.4203 | 81.8305
10734 | 253208 | 81.6984 | 11189 | 25.4206 | 81.8325
10735 | 25.3218 | 81.7001 | 11190 | 25.4211 | 81.8343
10736 | 25.3228 | 81.7017 | 11191 | 25.4217 | 81.8362
10737 | 25.3244 | 81.702 | 11192 | 25.4234 | 81.8367
10738 | 25.3256 | 81.7035 | 11193 | 25.4247 | 81.8378
10739 | 25.3262 | 81.7053 | 11194 | 25.4234 | 81.8391
10720 | 25.3268 | 81.7072 | 11195 | 25.4242 | 81.8409
10741 | 25.3279 | 81.7086 | 11196 | 25.4251 81.8426 |
10742 | 25.3278 | 81.7105 |[F11197 | 25.4258 81.8444 1
10743 | 25328 | 81.7124 |[ 11198 | 25.4267 81.8461
10744 | 25.3287 | 81.7139 | 111199 | 25.4273 81.8478
10745 | 25.3299 | 81.7153 | 11200 | 25.4277 81.84947
10746 | 25.3298 | 81.7172 || 11201 | 25.4281 81.8513 4
10747 | 25.3286 | 81.7186 |1 11202 | 25.4286 81.8532 |
To0728 | 253269 | 81.7193 | 11203 | 25.4293 81.855:
10749 | 25.3261 | 81.7181 |1 11204 25.4298 | 81.8568 |




237

Court No. - 2 ANNEXURE A-3

Case :- PUBLIC INTEREST LITIGATION (PIL) No. - 4003 of
2006

Petitioner :- Re: Ganga Pollution

Respondent :- State Of U.P. And Others

Petitioner Counsel :- Vijay Chandra Srivastava,A.K. Gupta,A.K.
Srivastava,Anil Tiwari,Arun Kumar,Arvind Agarwal,Baij Nath
Yadav,Baleshwar Chaturvedi,D.B. Mishra,D.S. Mishra,Jagdish
Tewari,K.C. Pandey,P.N. Mishra,S.K. Srivastava,Shailesh
Singh,Sharad Kr. Srivastava,Sunita Sharma,V.B. Singh,V.C.
Mishra, Vivek Mishra

Respondent Counsel :- C.S.C.,A.K. Mishra,Ajay Bhanot,Anjani
Kumar Mishra,C.L.Pandey,Chandan Sharma,Dr.
H.N.Tripathi,H.N. Singh,Hem Pratap Singh,Igbal Ahmad,M.C.
Chaturvedi,N. Misra,P.S. Baghel,R.B. Shukla,Rajiv Lochan
Shukla,S.A. Lari,S.M.A. Kazmi,S.P. Kesharwani,S.P.
Singh,T.M.Khan,Vivek Birla,Vivek Verma,W.A. Hashmi

Hon'ble Ashok Bhushan,J.
Hon'ble Arun Tandon,J.

Heard Dr. Ashok Nigam, learned Assistant Solicitor General of
India, Sri S.G. Hassnain, learned Additional Advocate General
appearing for the State, Sri U.N. Sharma, learned Special Counsel
for the State assisted by Sri S.P. Kesarwani, learned Additional
C.S.C,, Sri Arun Kumar Gupta, learned Amicus Curiae, Ms.
Saumya Misra, learned counsel for the U.P. Leather Industries
Association and Sri S.D. Kautilya, learned counsel for the Nagar
Nigam, Allahabad. Sri Atul Kumar Gupta, Chief Secretary of the
State, Sri Alok Ranjan, Principal Secretary, Urban Development
and Sri Rajauria, Principal Secretary, Irrigation are also present.

An affidavit has been filed by the Additional Solicitor General of
India in compliance of earlier order issued on 4.1.2011 bringing
the inspection report of the Expert Committee. The learned
Additional Advocate General and learned Special Counsel as well
as learned Amicus Curiae may look into the report and submit
their objections. The affidavits have been filed on behalf of the
Urban Development Department, U.P. Jal Nigam as well as the
Irrigation Department. Objections have also been filed by the
Amicus Curiae which is taken on record. Counter affidavit has also
been filed by U.P. Leather Industry Assocation which is taken on
record. An affidavit has also been filed on behalf of the Union of
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India that the report of the sub committee which was constituted
by working group of the Government of India is still awaited.
Further time has been prayed for in this context and it is submitted
that the matter with regard to the issue of discharge of water be
considered thereafter.

Learned counsel for the Nagar Nigam has also filed affidavit
stating certain facts with regard to the land of sewage farms which
was acquired by the Gazette dated 11.9.1915. Reference has also
been made of a public interest litigation being PIL No. 54654 of
2009 filed before this Court where the Court notices that land in
excess of 45 hectares can be utilized for the purpose of sewage
farms. It was stated before the Division Bench that only 45 hectare
has been given for the purposes of housing colony although the
entire land was acquired for the purposes of sewage farm. Learned
Amicus Curiae has pointed out that according to the affidavits
submitted by the Nagar Nigam there has been other transfer of the
said land details of which have been brought on record in the
affidavit of Nagar Nigam, Allahabad, he further submits that there
is another public interest litigation petition ( being PIL No. 1408 of
2011) which has been filed challenging the proposal of a housing
colony on the river front. He prays time to file an objection to the
affidavit filed for by the Nagar Nigam and to bring other material
on the record, he do so by the next date.

Learned Special Counsel Sri U.N. Sharma has submitted that
looking to the acute problem of untreated water of the sewarage of
Allahabad being directly thrown in the river Ganges, and existing
STPs treating only 93 MLD although sewage water in the District
Allahabad is generated 232 MLD, hence, the State shall review the
entire issue of sewage farm. Sri Atul Kumar Gupta, learned Chief
Secretary assured the Court that the State shall review entire issue
at its level with regard to the use of the land which was earlier
acquired for the purpose of sewage farm by Gazette dated
11.9.1915. Learned Amicus Curiae has submitted that on the other
side of the river Ganges near Sangam and adjoining river Yamuna
there are proposals for constructions of housing colony which is
being undertaken by the Allahabad Development Authority. After
considering the entire aspects and taking into consideration that no
effective management of treatment of discharge of the sewage
from Allahabad have been taken or brought on record, we are of
the view that permitting any construction on the river Bank at
Allahabad near Sangam shall further pollute river water and cause
difficulty in taking over the land for establishment of sewage
treatment plant and other measures for treating the untreated
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water.We direct that there shall be no construction within 500
meter from the mid stream of the Ganges and adjoining places
across Sangam on the other side of the city by the Allahabad
Development Authority or any private builder. The other relevant
details may be brought before the court on the next date.

learned Special Counsel was asked to explain as to what measures
have been taken with regard to repairing of the road which have
been damaged in digging for the sewarage line, it has been pointed
out by the learned Amicus Curiae that roads have not been
repaired and big open pits are on the road causing great
inconvenience to the public. Learned Special Counsel submitted
that proper steps with regard to the repair of the road shall be
urgently taken and by the next date an affidavit giving details of
time table for completion of the work regarding repairing of the
roads shall be provided.

In view of the aforesaid, we allow three weeks time to the State to
file affidavit bringing on record the relevant time table for
repairing of the roads.

Learned Amicus Curiae has pointed out that this Court by earlier
order has directed the State Government to obtain report from
NERLI. It has been submitted that interim report has been submitted
which discloses that the officials of NERI has not visited Jag Mau
and are not actively associated in the project. Learned Chief
Secretary has submitted that proper instruction in this regard shall
be obtained and the Court shall be apprised with the same by the
next date.

List on 22.4.2011 at 2.00 pm.

Order Date :- 28.3.2011
Ram Murti
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[ VAKALAT NA MA |

IN THE HON'BLE COURT OF NM?Y‘W 7"1" étm’lfj N,D

Petitioner// Applicant

T L LLTTTT PP rPT

VERSUS
UHQ.I..&.QRS .................... eme————————. mee=e- Defendant/Respo

ndent
KNOW; ALL to whom these presents,shall come that I/Wé RS’VW&&O?'{’ w@nr, /M‘
R/O,.. . .L\%.... ..m,.. ...D.A > e

hereby appoint/fetain -

VIBHAV MISHRA
Enrol: UP-7230-2016
Office: 221, C.K. DAPHTARY BLOCK, SUPREME COURT OF
INDIA, NEW DELHI-110001
(M): 9473565666, 9811828487
Hereinafter called the advocate(s) to be my/our Advocate(s) in the above noted case and

authorize them:

To act, appear and plead in the above-noted case in this Court or in any other Court in
which the same may be tried to hear and also in the Appellate Court including High Court
subject to payment of fees separately for each Court by me/us.

To sign, file, verify and present pleadings, apreals ~vo=- -t3--* . ons for
executions, review, revision, withdraw, comprom ' avits or
documents as may be deemed necessary or for p e n all its
stages subject to payment of fee each stage. 3

- 0777417
To file and take back documents, to admit &/or de ty.
To withdraw or compromise the said case or < sy EHCES OF

disputes that may arise touching or in any manner relation to the said case. To take
execution proceedings.

To deposit, draw and receive moneys, cheque(s), cash and grant receipt thereof and to do
all other acts and things which may be necessary to be done for the progress and in the
course of the prosecution of the said case.

To appoint and instruct any other Legal practitioner or person authorizing him to exercise
the power and authority hereby conferred upon the Advocate(s) whatever he then may
think fit to do so & sign the power of attorney or,

And I/We the undersigned so hereby agree to ratify and confirm all acts done by the
Advocates or their substitute in the matter as my/our own acts as done by me/us to all
intents and purposes. And I/We undertake that I/We or my/our duly authorized agent(s)
would appear in court on all hearings & will inform the Advocate(s) for appearances when
the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute
responsible for the result of the said case. The adjournment cost, whatever ordered by
the Court shall be the Advocate, which he shall receive and retain for himself.

And I/We undersigned do hereby agree that in the event of the whole or part of the fee
agreed by me/us to be paid to the advocate remaining unpaid he shall be Oentitled to
withdraw from the proceeding of the said case until the same’is paid up. The fee settled
is only for the above case and above Court, for a period of three years only. I/We hereby
agree that once the fee is paid I/We will not be entitled for the refund of the same in any
case whatsoever. For execution of decrees & getting their satisfactions from Court(s),
Separate fee shall be payable.

IN WITNESS WHEREOF I/We do hereunto set m o these presents the contents
of which have been understood isYd4..... day of M 202,? accepted
P

subject to the terms of fees.

CLIENT
4130 EET@ 'Ti

CLIENT
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